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COUNCIL OF STATE. • 
Mrmday,l9th september, 1927. 

The Council met in the Council Chamber at Eleven of the Clook, the 
Honourable the President in the Chair. 

RESOLUTION RE RAILWAY BETWEEN INDIA AND BURMA. 
THE HONOURABLE MR. P. C. DESlKA CHARI (Burma: General): Sir. 

I do not propose to detain the House long over this ~solution. I am nC?t an 
expert in railway matters and I only propose to lay before you the layman's 
point of view--the point of view which is generally aocepted by people who do 
not know the reports of the various surveys which have been undertaken. We 
have been told, Sir, that one of the main principles on which railway policy is 
based is that of connecting the capitals of the various provinces by means of 
railways. It is a matter e.f great regret that the Indo-Burma railway connec-
tion, which is a natural corollary to this policy, has been indefi~tely relegated 
to the background. The result is that the people who live within a short dis-
tanoe of the borders of Assam, the adjoining province, have to go hundreds of 
miles to Rangoon and then cross the seas by boat after a voyage of two or three 
days. Matters were brought to a head during the war when a single German 
man-of-war rendered the Bay of &ngal quite unsafe. Added to this, very great 
inconvenience was experienced in finding ships for freight and passengers, and 
the freights in some CaRes rose ten-fold. Burma was practically isolated from 
India during the war. The Government of India. being impressed, I believe, with 
the urgent necessity of the Indo-Burma. railway connection had the Hukong 
Valley route surveyed, and the survey was finished in or about 1919. There 
was a talk of railway connection to be immediately started, and according to all 
accounts the Hukong Valley route was regarded 8.S a practical proposition. The 
report of the survey was shelved in the archives of the RItoilway Board, secure 
from the vulgar gaze of people like me ; it never saw the light of day and even 
to-day the Railway Board treats it as a very confidential document and will not 
allow perusal to any Member of the Legislature. But I am grateful indeed to 
the Honourable. Geofirey Corbett for arranging to give me some insight into 
these things, andaeking Mr. Lines of the Railway Board to explain to methe 
various surveys which have been undertaken and the various possibilities of a 
railway connection. After I got some knowledge of these things at the hands 
of Mr. Lines, I am more than ever convinced that it is a matter of urgent neoes-
sity to connect Burma with India. The Government of India, for reasons best 
known to themselves, have practically abandoned this Hukong Valley route and 
have been considering other routes-Chittagong to'Akyab and Akyab to Pakok-
ku through the An Pass of the Yoma Hills. 

I shall first deal with the Hukong Valley route which I colUlicier to be the 
easiest and the most feasible route over a length of 272 miles or thel'6arouta. 
My information is that throughout this line the gradient is only olle in a hundred, 
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COUNCIL OF STATE. 

[Mr. P. C. Deaika Chari.] 
while in the caae of metre gauge lines they can stand easily a gradient of 2 in 100. 
Thtl!e are only two or three very small tunnels to be made, and the total cost 
of the. line according to war cooditionB was estimated at about R crOleS and at 
present would ~ about one crore les8. There were said to be two bridging pro-
jects of importane.e involved, namely, the bridges to be construoted over the 
Brahmaputra and the Irrawaddy. The bridge over the Irrawaddy has been 
since sanctioned: at Sagning, and I therefore thought it opportune to bring for-
ward this Resolution. From inquiries I was able to make I understand that the 
Bukong Valley is a very fertile region, showing traces of extonsive lands which 
were once under eultivation. The importance of opening up such a valley can-
_not be oV( restimated in_ the interests of the population of Uppcr Burma living in 
the dry bdt round allout Mandalp.y. I a.m told, Sir, that all alollg this route, 
eape'cially in the A88&m side, there is a good field fOf the mining industry. 
The Hukong Valley ill favourably 8ituated for thfl c\lltiv2.~ion of very valuable 
crops likt' paddy, heFoidcs offering consid(-rable fadliti, s for the cultiva.tion of 
rubbl'r, tep, and otl,er valuable CropFl. The re.itwl\y systems in Upper BumU\ lmd 
in Assam, owing to grographical position, e.t pn·sent "'Ie not pa.ying well. If the 
two lines are connected, this disadvantage due to the g.)ogra.phice.l position 
would disappear, and the new line forming the connecting link would pay for the 
inw'stnu.-nt required by increasing the eernings of both the Burma and AS8am 
&ngal Railways. This is the second ground on which I would urge thi:' COD-
struction of this line. But the most important consideration which I would 
submit to the Honse is this. If Burma is to remain a part of BIi~ish Indin. it 
is necessary that thHe should be free int.ercourse bet.w(~en t.he peoples inhabiting 
diflfrent prOyincc8. Tho railway has bE-en the ma.in factor in promotinlt this 
intercourse between various provinces in India, and I do not see why Burma, 
which is a part of British India, Ilhpuld be practic&lly segregated. The Burmese 
88 a class do not like sea voyages and the cOIlBtru(~tion of a railway line would re-
move one of the stumbling blocks in the way of a bett.er understanding between 
Burma and the rest of India. I believe that the principle applied in undertaking 
railway construction is this: if the line is likely to pay a certain percentage of 
income or if the Local Government concel ned is prepared to guarantee against 
loss, the construction of a new line is undertaken; otherwise not. I submit, in 
the first place, that the railway along the Hukong Valley route would pay ann in 
the second place, even assuming for argument'R sake that t.he line is consid<'red 
Dot paying, the ordinary rule that the Local Government concerned ought to 
guarantee against loss cannot apply in the case of a line like tbis where two pro-
vinces are concerned. It is a case of inter-provincial connection; and ill such a 
cUe it is but fit and proper that the Cent.ral Government ought to come in and 
ought to take the responsibility on it~elf, more especially 8S in this CRse there is 
the paramount necessity of opening up a fertile valley like tbe Hulcong Valley. 
Our position is this that the Government of India are in possession of very valu-
able documents like the reports of the various surveys--especially the Hukong 
Valley survey; and un'ess thtlY produce thefle survey reports to show that the 
line or lines is or are not feasible or that the lines will not pay, I submit that I 
am entitled to draw the natural inference that the Hukong Valley line is a very 
feasil:!le one and a paying_line, and I challenge the Honourable the Commerce 

ecretary to abow by reference to the report of the -survey th_t .the line is not 
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feasible nor profitable. I hope he wili not confine himself to an &8sertiqll:that 
the line wiII not payor that it is not feasible: 

I find, Sir, that the Government of India is puehing forward the' Bul'Dl&O 
Siam connection which is a much more difficult line, running through rnapgrove 
Bwamps and uninhabited jungles and involving the construction sOf a tunnel, :a: 
mile and a quarter long through solid granite rock, added to which are the diffi .. 
cuJties of bridging'severa) creeks on the way. This international connectiOD is 
preferred to the interprovincial connection, though the first 123 miles akme 
in this line is likely to result in an annual loss of 14J lakhs of rupees. I am not 
aware, Sir, if they insisted upon this guarantee beIort: they thought of pushing 
through this connect on with Siam. The alternative route from Chittagong 
to Akyab !lnd from Akyab to Pakokku through the An Pass is, I believe, not 
an easy ODe owing to its physical featureR on the w.:st coast of Bllrma, alid if 
you come to Pakokku, there is a further difficulty (Jf bridging the Irrawoody 
across to Minh'u. As the bridge at Sagaing has been decided upon" it is un-
dellirable to undertake a second bridge on t,hc Irrawady. 

I submit, Sir, I have m,ade out a c8.l:le for the railway connecL:Oll between 
India and Burma, l:I.ud ifthe Government think that the alternative service find 
not the Hukong Val ey route offers a better field for railway construction, it is 
desirable that one or the other lines of construction '1hould be immediately under-
taken. What. I want, Sir, is this. From time to time we are told that the 
Government have cons;dered it desirable that there t;hould be a connection 
between India and Burma, and in every railway budget speech we find that Ilome 
sort of regret is expressed that it has not been possible for them to undertake 
this conr,truci:on ; and some hopes are also held out by telling us that some line 
or other f.om Pyinmana to Lewe or Lewe to Taungdwingyi is possibly t.he 
connecting link between Burma and India. But I do not find any consolation 
in these distant, hopes unless the Government of India come forward with a 
definite programme to connect India wit.h Burma.. Sir, my request is a very 
modest one as contained'in this Resolution. I only want that some line of con-
struction should be undertaken definitely 88 a part of the Indo-Burma connec-
tion, and I hope that they will not relegate to the background the scheme but t.hat 
they will push it through. 

Sir, it is not desirabie with the limited knowledge at my command to deal 
more exhaustively with this Resolution, and I hope, Sir, the Honourable the 
Commerce Secretary would deal with this Resolution in that spirit of fairness 
which always characterises his dealings wjth problems of this nature, and I hope 
he would take the House into h'B confidence by showing any difficulty, jf there 
is reatly any, with regard to carrying out t.he expert surveys which have been 
undertaken at great cost. With these words, I commend the Resolution for the 
acceptance of the House. 

THE HONOURABLE THE PRESIDENT: Resolution moved : 
"That this Counoil reoommenda to the Governor General in Counoil that railway 

oonstruotion be Iltartt-d during th" year 1928·29 for connecting Burma with India by rail, 
and that necessary· steps be taken forthwith. " 

THE HONOURABLE SIR GEOFFREY CORBETT (CommerCe Secretary): 
Sir, my HonouraJlie friend Mr. Chari has raiRed 2. very il'tel'f'flting question 
to-day, not o.ftlY·8C)OIlomically but also perhaps psychologically. As he has said 
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[Sir Geoffrey Corbett.] 
connection between India and Burma is at present restricted for all praetical 
P1U'pO¥8 to communicationa by sea. I have no doubt that my Hj)Q.oura~le 
friend, Sir John BeU, would tel) us that the services provided are comfortable, 
efticient, expeditious and cheap. (An HOnDurable M~. .. Not cheap ".) 
I said he would tell us it was cheap. Unfortunately, the Bay of Bengal CIU!. 
be rather rough especiaJly in the monsoon, and my Honourable friend Mr. Cbati 
has quite recently C1'088ed the Bay of Bengal in order to attend the mOIl8OQD 
Sesaion of this Council. 

THE HONOURABLE MR. P. C. DESIKA CHARI: 1 had a very bad expe-
rience. 

TuB HONOURABLE SIR GEOFFREY CORBETT: That confirms my view 
ofth(,!JIsychologicalaspect. of this ca'*!. I may say, Sir. that when I have llad 
a rough cr088ing from Calais to Dover, I become for the time being a passionate 
adherent of the Channel Tunnel scheme. Rut apart from that, it is really 
rather a serioup thing, as my Honourable friend llas said, that this great pro-
vince d the Indian Empire should be cut off from the rest of India and should 
be praetically inaecessible by land from the re'ct of India. And as he very 
truly said, in the war it became a ycry sHious (>roblem, and thoUgh the war 
is over, w& cannot expect to be exempt from wars altogether for the future. 

I should very much like. the Honourable Mover suggest.ed, to take the House 
into complete confidence in this matter, but the subject really is one more for a 
lecture room than for a debate. I have got a map with me, and if any Honour-
able M~mber likes afteJ'Wards to go through the map with me, I can show 
him exactly how the thing st&llds, what the pos.,.ible projects.are and where 
the difficulties arise. I do not t.hink it is possible to do that in a debate. How-
ever, I will make the best job of it I can. We]), various surveys have been 
made of a railway from Burma to India, but the practical projectll can really 
he reduced to two. There is firl't of all what is known as the coast route, running 
from Chittagon\t down to Akyab and crossing the Ynma Hills by the An Pass 
down to thf' Irrawady Valley. That is one routn which links up ~ith the 
Burma Railwavs. The other one, to which the Hononrable Mr. Chari hall 
referred, is the Hukong Valley route which Jinb up with the extreme north-
e&lIt corner of Assam. It crosses the hills, descends the Hukong Valley and 
hits the ext:"e;J:e north of the present Burma Railways not very far from 
Myitkyina. WeU, Sir, lIubject tCJ ('oJ'l'lection by my friend Mr. Chari, I do 
think that, merely all a through connection between India and Burma, the 
Akyab or the coast route is the only route that can be seriously COMidered. 
The time taken on that route would be 56 hours by the fastest possible train, 
and I think Sir John Bell's mail steamers would beat us every time. Am 
I ('..orrect 1 18 it two days 1 . 
" THE HONOURABLE SIR JOHN BELL (Bengal Chamber of Commerce): 
It is 49 hours. , . 
':' THE HONOURABLE BIR GEOFFREY CORB~TT: Ithought so. WeIJ, 

,tIt,e northem ro~te is really an normous detour from the populous centres 
of'~rma 10 the pop~UI. centl'~of India. In fact. it is 'almost '8S if my 
mead proposed to come to Simla fn:a Tibe't ; &ri.d until he bec6me$'~il ent'buaiastic 
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aviator, I do not think he will do thai. tiis a fact that the point 01 
junction between the Bllrma Railway and the Assam Railway by Margherita 
wwld be within a short distance of the Tibetan frontier. 

N6W, to turn to the details of these projects, the southern route, tht coast 
ro~, invblvM 678 miles of new construction, from Chittagong to the BuriOa 
RaIlway, and the.cost would be Re. 10 crores. AB my Honourable friend .Mr~ 
Ohari h ... sa.id, one of the grea.t difficulties is to cross the Y oma HiDs ; and on 
the An Pass, which is the best ro~te that ha.s been discovered, thet.e would. be 
a very long tunnel, nearly two miles, which would cost a great de&1 of money 
to construct. I do not think it would be a remunerative project merely as a 
through connection between India and Burma.. My Honourable friend Mr. 
Chari is possibly aware-if not, my friend Sir John Bell will tell him-··that it 
is really not possible for land communications to compete with sea. tra.naport. 
The sea is cheaper every time. And therefore merely as a means of throujh 
communication, as a commercial proposition it is not good enough. AB a 
through communication it would only be justified, not from the point of 
view Mr. Chari spoke of, but in time of war or from the more subtle social 
point of view, to encourage BUrIn&1l8 to visit India a little more. But although 
the scheme as a whole would not be remunerative simply as a through connec-
tion, we have reason to believe that some of the local sections would be rtJmunera-
tivt'. In particular, th" line from Chittagong to Akyab is probably remunera-
tive, and it is not unlikely that it may be constructed at a not very late date; 
and that will cut off 210 miles of the total length of the through connection. 
We have already undertaken the construction of a short length of 18 miles 
from Chittagong to Fatikchari, which will be the take-off at the Halda river 
for a line running southward along the coast to Akyab. On the other side 
of the Yoma Hil1a, in the Valley of the Irrawaddy, we have now unoertak6ll 
the construction of a line from the main Burma Railway down to the river, 
where in all probability we shall provide for a train-ferry and then run north 
through Minbu to Pa.k:okku. That will get over the difficulty of crossing the 
hrawaddy, to which Mr. Chari referred, for the Irrawaddy would have to be 
bridged, or rather a tra.in-ferry would be provided, for the purpose of this Minbu 
line. That would give us a very good take-off on the Bunna side of the Yoma 
Hills. And with these two local extensions 011 each side of the Yorne. Hills, 
the construction of the link uniting them would become a matter for practical 
consideration, sO as to complete the connection between India and Burma.. 
I may mention, however, that the final link between Akyab and the Pakoklcu 
Railway would still be 210 miles and the cost is estimated at 51 crores. 

We turn now to the northern route which, a8 I said, can hardly be con-
lIidered merely as a through connection to India. We do not want to go from 
Rangoon to Calcutta via Pekin! The Burma Government have very recently 
put forward a proPOBa.!, for rather speoial reasons connected with recent happel'J-
iDge in the Hukong Valley, for extending the railway up to Hukong Valley 
from near Myitkyina for 112 miles. The total length of the connection 
between the ABsa.m &,ilway and the Burma Railway is 278 miles of oonstrUe~ 
tion, and the estimated cost aocording to the Burvey which was made in 191! 
waa 71 orores. It would probably be reduced somewhat now owing to the fiiII 
ia pnoes. Well, this railway extension which the Burma Government ~ 
poeed up i!o the Uukeug Valley, a.nd which would effect what would seem tG M 
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fSir Geoftrey Corbett.) ,';' 
the pr~ry objeot of Mr.:Chari, that is the opening up and development dhlle' 
fettile 1rukong .. Valley, would cost 164 laIche. And the final section, from the 
~p', of the Hukong Valley over the hills at the end, whWh would asain require, 
a very long tunnel, would be 166 miles and would cost «0 It.khs . 
. , THE ~ONOUlWlLE MR. P. C. DESIKA CHARI: May I know the length 

PI tbetunnel t A few hundred feet or 80 1 ' 
THE HONOUlWlLE SIB GEOFFREY CORBETT: 3,000 feet. That is the 

longest tunr.el. And there are two other tunnels besides. But the total cost 
~f linking up the head of the Hukong Valley with the, head ~f the Assam Rail-
way would still be 41 orores. As I said before, the final link on the southern 
route would (lost 5l crores. It would ooat a crore more; and I do uot think, 
from the commercial point of view, there is any doubt that it w,ould be more 
likely to be remunorative. 

WeU, the general conolusion to which I think the House will come, is that: 
th~re is' no case now for constructing a through connection &8 such. It would 
not be comm(>rcially remunerative, and we simply could not put up 10 crol'e8 
for the Akyab line or 71 crores for the Hukong counection Ul.el't;!ly to link up 
Burma and India 'and to SRVe Honourable Members and others from the dis-
tress of s. voyr.ge through the Bay of Bengal in the monsoon. 

'THE HONO'OBABLE MB. P. C. DESlKA CHARI: That is not the 
only : e&8on. . 

THE HONOURABLE SIR GEOFFREY CORBETT: But the local exten-
SiODS will be taken up 88 they are found to be remunerative. We always have 
it in mind. We shall keep pushing along, and I have no doubt that when 
the extensions oome close to each other, the final link .will be completed. I 
hope, therefore, the Honourable Member will take what I have said as being 
ia the spirit of what he asked. That is, not that We should put up 10 crOTeS 
next year to make this connection, but that we should push on with the local 
schemes as We can, on a finanoially sound ba.sis, until finally t.he gap is 
closed and the connection is completed. 

THE HONOURABLE MB. P. C. DEEIKA CHARI: Sir, I am afraid the 
Honourable Sir Geoffrey Corbett made light of my anxiety to have the H ukong 
Valley route. He knows there is a route t1ia Pekin from Rangoon,to Calcutta. 
My object is this. For people living along the coast they have got easier 
communication by sea. My object is to llelp pooplo in the interior-take 'for 
instance people living at Myitkyina. l\Iyitkyina is nearly 800 miles from 
Rangoon and Myitkyina and other districts have got a lar,geanc1 growing 
population and when people frQIn these parts want to come to any portion 
of India they will have to travel BOO miles, come to Rangoon and then take a 
steamer. Whereas people living in Lower Burma and living all along the coast 
have got the other alternative of taking to steamshiPI' which are fairly COlD-
.ortar.le. I do not ccm.plain against the stea~ship companies though the deck 
pa.ssenge~may have very much to complain of. Sir, it is not because I think 
t4ete w9wd b~a gre.lilo~ /i&ving of time, I urge this, but beea~the main 
bulk of the p~ople living in the interior of Burma are put f;("\con8idera~ 
inconvenience, even if the other route is sanctioned. I ha.ve Do objection jf 
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at least the other alternative route, the ,coastal route, is sanctioned; it will he' 
something. People may have some work in Rangoon or they may pxefer to 
travel all over the place, before going to Rangoon to taktl this railway thrc'uP. 
communicaticm. But anyhow what I submit, Sir, is that the Ra.ilway'Boa.,d'; 
and the Government of India ought to have a clear-cut progmmme for the 
Indo-Burma connection. It does not matter that the line to Burma 
takes a considerable time to finish. I do not mind whether it is the Hukong 
Valley route, which according to me has obvious advantages, or any other. 
If they prefer the other route, well and good. What I submit is that instead 
of saying that some lines may possibly be a link in the Indo-Burma connection, 
let them haVE: a programme and start with that programme of construction as 
early as possib/t', and I would request that this Resolution may be kept in mind 
when new railway projects are being sanctioned in the province of Burma. 

With these words, Sir, I submit it is practically admitted that it is ,desir-
able to connect Burma with India and under these circumstances I press the 
Resolution, and, though I am the sole member from Bunna, I think I have the 
right to urge upon the House to regard it as a first-rate Indian national prob-
lem and I would request all the Members present to support this Resolution. 

THE HONOURABLE SIR GEOFFREY CORBETT: Sir, I am prepared to 
admit. that it is desirable that Burma and India should be connected by rail-
way. And I am prepared to say that in pushing forward our local extensions, 
we shall always bear in mind the possibility of completing the link and we 
shall shape our programme accordingly. But I am not prepared to agree to 
recommend to the Governor General in Council that raHway construction be 
started during the budget year 1928-29 for connecting Burma with India by 

,rail and that necessary IIteps be taken forthwith; and I must therefore oppose 
the Resolution. 

THE HONOURABLE THE PRESIDENT: The question is : 
.. That the following ReRolution 00 adopted. namely :-

, That this Council recommends to the Governor General in Couneil that railway 
oonstruction be started during the budget year 1928·29 for oonnecting Burma 
with Indi,. by rail, and that nt>cell8ary steps be taken forthwith '." 

The motion wall negatived. -

INDIAN LIMITATION (AMENDMENT) BILL.' 
THE HONOURABLE MR. S. R. DAS (Law Member): Sir, I move that 

the Bill further to amend the Indian Limitation Act, 1908, as reported by the 
Select Committee, be circulated for the purpose of eliciting opinion thereon. 

The Select Committee have altered the Bill as introduced in certain im-
portant particulars, a,nd they have recommended that this Bill shcmld be cir-
culated for the purpose of eliciting opinion, and I move accordingly., 

The motion was adopted. 

CANTONMENTS (AMENDMENT) BILL. 
HIS EXCELLENCY THE COMMANDER-IN~CHt;EF: Sir, I mov~ that 

the Bill further to amend the Cantonments Act; 1924, 'for certain purposes, 
.. paased by the Legislative Assembly, be taken into consideration. ' 
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[H. E. the Commander-in-Cbief.J 
The proposed amendments are explained in detJail :intha Statement of 

Objects and Reasons. They are, with perhaps one exception, of minor impor-
"_08. Some of them are intended to clarify the .la.nguage of the Act, others 
to redlove inconaistencies, and others again to bring the provisions of the Act 
more into IDle with the existing municipal law. 

CiallBe 2 of the Bill contains a purely verba! amendment whieh requires 
no coinment. 

Clause 3 deals with a subject to which attention has ~en drawn more 
than once in this House. It is a statutory duty of a Vice-President, as the 
name implies, to preside in the absence of the President. But section 20 of 
the Act lays down that the President of a Cantonment Board must be the 
Officer Commanding the Station; and under military practice there is always 
ail Officer Commanding the Station present in the station. If the permanent 
Cbmmanding Officer goes away, for however short a time, the next senior 
officer takes his place, and automatically becomes the Commanding Officer 
01 the Station and the President of the Cantonment Board. The result is 
that no Vice-President can ever preside at a meeting of the Cantonment Board 
Unl888 the President deliberately stay8 away from the meeting to enable him 
to do 80. Clause 3 propoees to remove this anomaly, and enable the Vice-
PJUident, on occasion, to preside at meetinge of the Board. 

Clauses 4 and 6 propose to empower Local Governments to remove mem-
bers of Cantonment Boards who have, since their election, become 8ubject to 
any diaqualification, which if it existed at the time of their election would have 
IeDdered them ineligible for election. This also is in accordance with municipal 
law. 

Clause 6 proposes to assimilate the powers of Local Governments of im-
posing taxation in cantonments with their existing powers of imposing taxa-
tion in municipalities. 

Other clauses are intended to improve the phraseology of certain sections 
01 the Act which deal with property tax. 

C &1188 12 propoees to enab e Cantonment Boards to invest their funds in 
fixed deposits with banks other than the Imperial Bank. Formerly Cantonment 
Board funds vested in the Crown and merged in Government balances. They 
could therefore be invested in fixed deposit with the Imperial Bank only. 
Cantonment funds now vest in, and are managed by, the CantoDDlent Authority, 
and there is no reuon why Cantonment Authorities should not be able to 
deposit their funds With other banks subject to the approval of the Local 
Government. 

Sir, I move. 
The motion was adopted. 
Clausee 2 to 13 were added to the Bill 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 
HIS ExcltLLPoY TO OODANDER-:IN-CWEF: Sir, I move that 

~. Bill, &8 paaeed by the Legi.lative AIeeIJlbly, be paeeed. 
The motion wu adopted. 



INDIAN EMIGRATION (AMENDMENT) BILL. 
THE HONOURABt.E KIUN' IbJlADUR SIll. lIUHAMMAD HABIBULLAH 

(Education. Health an,d Lands Member): Sir. I move that the Bill to amend the 
Indian Emigration Act, 1922. for a certain purpose. as passed by the Legislative 
Aa88mbly, be taken into consideration. ,. 

Honourable Members will remember that on Thursday last they adopted 
on my motion a Resolution recommending to the Governor General in Counci,l 
that he should ratify the draft Convention and accept the Recommendation 
of the International Labour Conference passed at its Eighth Session held at 
Geneva concerning respectively the simplification of the ilUlpection of emi-
grants on board ship and the protection of emigrant women and girls onboarq 
ship. In the course of my remarks while speaking on that Resolution, I stat;eq 
that if the House adopted the Resolution whioh I then moved, it was proposed 
to undertake the necessary legislation during this SeBSion to amend the Indian 
Emigration Act, VII of 1922, so as to enable the Governor General in Council 
to carry ou1; such or all of the provisions of the Convention as circumstances may 
require. This Bill. Sir. is in conformity with the promise then made. . 

Article 11 of the Convention require'!, that each member which ratifies this 
Convention'agrees to bring the provisions of Articles 1, 2, 3, 4, 5, 6 and 7 into 
operation not later than the 1st of January 1928, and to take such action a8 
may be necessary to make these provisions effective. Article I enjoins that 
for the purposes of the application of this Convention, the terms " emigrant 
vessel" and" emigrant" shall be defined for each country by the oompetent 
authority in that country. As regard II the definition of "emigrantvesseJ; II 
and " emigrant" which we are called upon to lay down by legislation, I may 
invite the attention of the House to the fact that the definition of " emigrant .. 
already exists in :,:.ection 2 (1) (b) of the Indian Emigration Act, VII of 1922. 
All that we are now called upon to do therefore is to define" emigrant vessel ", , 
and that has been attempted to be done by the Bill now under consideration. ;' 

Furthermore, section 24 (2) (k) of the said Act empowers the Governor 
General in Council to make rules regarding the security, well-being and pro-
tection of emigrants both up to the date of their departure from India and on 
the:r return to India. But it does not confer any power on the Governor 
Genepal in Council to make provision for similar purposes during the voya~, 
8 provision which is necessary to give effect to the provisions of Articles :1 to 7 
of this Convention which I have quoted already, and the Bill under considera-
tion makes provision for such purposes &8 well. I therefore move it. 

The motion WAS adopted. 
Clauses 2 and 3 were added to the Rill. 
Clause 1 was added to the BiH. 
The Title and Preamble were added to the Bill. 
THE HONOURABLE KHAN BAHADUR SIR MUHAMMAD HABIBULLAH : 

~jr, J move that the BiD, as paesed by the Legislative Auembly, be ~d .. 
The motion wall adopted. 
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. :.nJDUN. INCOKE-TAX (AMENDMENT) BI~. 
TSB. HONOUBABLB Ma. A. F. L. BIU.YD (Finance 8eGret&ry): Sir, I 

move that the Bill further to amend the Indian Income-tax Act, 1922, for cer-
tain pWJfoses, as'p88Sed by the Legislative Asaembly, be taken into considera-
tion. 
. \ Sir, the House will remember that when I introduced the Budget last 

Delhi Session, one of the measures regarding taxation was the abolition of the 
export duty on tEo... I then stated also that it was the intention of the Govem-
ment to make up part of the 1088 on the export duty by raising from 25 to 50 per 
cent. the proportion of the profits of tea companies whicJl are liable to income-
tax 88 25 per cent. seemed to be unnecessarily generous to some at any rate of 
the tea companies. There W88 an existing rule i88ued under the J~come-tax 
Act which fixed the percentage at 25, and when it was proposed to raise that 
percentage to 00, some doubt arose in the course of the discussions whether the 
rule 88 it then stood was intra ",-ires of the Act because it laid down that in all 
circumstances 25 per cent. of the tea companies' profits must be treated as non-
agricultural and therefore aMessable to income-tax. Now, under the Income-
tax Act agricultural income is not 888essable. But the effect of the rule in 
que8ti~ Wight be in some cues, thoUgh very unlikely, to transgress this prin-
ciple. These doubts having arisen, the Central Board of Revenue entered into 
negotiations with the t.ea companies. It was Government's tint intention to 
inatitute a method by which the actual proportion of non-agricultural income 
should be definitely ascertained by the Income-tax authorities in eac.h individual 
caae. But it was realised that this process would prove to be extremely cum-
bro\l.s and inconvenient, and it is indeed at the ".quest of the tax-payers them-
selves, ·i.e., the tea companies, that the Government now propose that this 
small change be made in. the Act in order that Government may be able to re-
introduce a rule which will be without any doubt intra tJiretr of the Act and en-

.... ble tbem to fix a definite percentage. . 
At the same time, while this particular case was under consideration a doubt 

arose as to the rules which made similar arrangements in. regard to one or two 
other kinds of assessment. The purpose of this Bill is to remove a defect in 
the Act and to exclude all doubts 88 to the validit.y of certain rules which exist 
for the convenience of the tax-payer, and the Bill is the result of the demands 
of the tax-payers themselves. If Government had been able to do 80 they would 
hav:e much preferred to introduce a Bill laying down here .and now exact per-
centages, but they need more experience ~ t.he case of tea comI)anies and other 
cases before this can be done. When this experience has been gained from 
the working of the present amendment, I can Msure the House that Govern-
ment will try to put the matter on a much more satisfactory footing by intro-
ducing legislation fixing definite percentages; hut at present it ill not possible 
to say what would be the correct figure in some of the cases in question. 

Sir, I move that the BiD, &8 p888ed by the Legislative Assembly, be taken 
into consideratipn. 

The motion wu adopted. 
THE HONOURABLE THE PRESIDENT: The question is: 
.. Tbat c'aaee 2 do stand par~ of the JIlII," 
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, THE HONOURABLE MAJOR NAWAB MAHOMED AKBAR KHAN (North-
West Frontier Pr~vin~: Nomi~ted Non-Official): Sir, I b88 to mOVe the 
amendment standing In my Dame, namely: ' 

"Th.t "ub-aeotion (3) propoeed to be inserted in the Indian Incomo-tu Act: 1922, by 
lub-cl.use (1) of olause 2 of the Bill, after the words' profitl!! .nd gains' in 01.\18(' (a), and 
after the words' of the income' in omuse (b), the words' of to. oompanies' be inserted. " 

From the Statement of Objects and Reasons to the Income-tax (Amend-
ment) BilI, it is intended to remove & slight defect in connection with the 
question of assessment of tea companies, but there appears to be no specifica-
tiOll of the sort in the Bill in its present form. The absence of such a specifica-
tion is open to certain apprehensions in the way of the general application of 
the Bill in case of ilia being passed into law. As such, I am afraid, it will' be 
adding much to the powers of the Income-tax Department already exercised by 
them in making assessments to their liking. Instances are not wanting in 
which the Income-tax Department have not failed to make a full exercise of 
the powers provided in the Income-tax Act of 1922. They have been making 
aSSeRsmentll as it pleases them, irrespective of the particulars of income 
supplied by the a8seSSee8, and in certain cases no regard is had to the returns 
submitted by the asseSSi'e8 in accordance with the income-tsx ,rules, and the8&-
8eSSmentR are made on the mere conjectures of the assessing authorities. In spite 
of the fact that a good many, of the income-tax payers do not keep accountfl 
similar to .those of the shopkeepers, they are required to produce certain 
account books kept by persons of the said category, and in the absence of their 
producing lIuch accounts, they are 8ubjected to the aSSESsment'l based on mere 
conject.ures of the authorities. I think Honourable Members will agree with 
me in flft.ying that every income-tax payer, and especially the agriculturist, 
cannot be expected to keep his accounts like the shopkeepers. In most of the 
casaR it iR not considered necessary to keep t.he accounts even owing to the 
smal1ness of business, fJarticulars of which cltn be counted on the fingers. Under 
these circumstances, the compklsion to produce accounts as desired by the 
Incom!; -tax autliorities is largely due to the vast powers already provided for 
in the Income-tax Act. 

Again, the 8sseRsaes are granted no right of appeal aga.inst the order of the 
Income-tax Officel i,n any court except"before the Assistant Commisliioner of 
Income-tax, and finally before the Commissioner of Income-tax, with the 'usual 
result that the appeal or the revision against the order of the Income-tax 
Officer, 8S the case may be, is dismissed and the original order allowed to stand. 

Under the circumstances, the passing of the Bill in: -itt' present form wi~i 
be adding much to the' powers already exercised by the Ineome-tax Depart-
ment, who, I am afraid, will not hesitate to make a general application thereof, 
making no differentiation between the 8,8sessments of t.ea companies or of agri-' 
(lulturists. It flf)ems necessary, therefore, that, with a view to safeguard 
against this general application of the Bili under discussion, it ought to be 
.mended accordingly, 80 as t~ have it specified that it is simply intended fo\'the 
tea companies and that its application should be' confined to the assessments' 
of such companiell only. , 

THB HoNOUBABLE:MB. A. F. L_ BRAYNE: , sU, I (l$D, assure the House 
that Government have no sinis1er motive, or Mac~'~lIian intentiQn inhringiDg, 
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[Mr. A. F. L. B.~.J 
forward this motion. .My Honourable friend who has moved the arn~ndinen~' 
fears that if this Bill is passed, it will give the Income-tax Department verI 
much stt'onger PQwers than they have at present. He thinks that t·he Bill 18 
of geD.eral application to all forms of &fIS6Ssment. Now, the Bill merely ref~rs 
to the classes of income shown in clause (a) of sub-section (2) of section 59 of th~ 
Indian Income-tax Act. Now, this se(ltion refers only to three classes of 
incomes, that is to say, income derived partly from agriculture and partly 
from business, secondly, incomf' derived from insurance companies and, thirdly, 
income derived by I,el'ROnB residing Outside British India. As I have stated, the 
object of the Bill is merelv to validate certain rules which are meant for the 
convenience of assessing those claMes and no other class. For example, there 
is absolutely no intention to &118688 agricultural income as such. Therefore, Sir, 
I oppose. the motion. 

THE HONOURABLE MR. P. C. DESIKA CHARI (Burma: General): Sir. 
it seems to me that the Bill as it stands gives greater facilities for the convenience 
of Income-tax Officers, and I am afraid that with these additional powers, they 
are likely to use them to t.he great hardship of the assessees. Sir, the presen~ 
income-tax administration and the incomo-tax law is very UDsdentific, and it is 
not b&8ed. upon the system which we have in England, and the Government 
have not thought fit to take any action on the recOmmendations of this House 
made during the last Delhi Session, that the income-tax law ought ~ be made 
more scientific and more in conformity with what we have in Englaqd. On the 
other hand, my main reason in moving that Resolution was that the Govern-
ment ought not to be a judge in its own cause, and the department responsible 
for the &88e&8ment sits &8 a judge in its own cause; and now the law is made SO 
vague that it is quite poBBible for the &88ellsing offieer, who is a judge, &8 well 
&8 the party, to have his own rules witholtt being guided by the ordinary rul. 
of justice, equity and good conscienoe. Sir, if it is neceB8&ry in the case of tea 
companies to give certain powers to the a&Be88ing department, the House will 
have no objection to do 110, but if under the guise of giving certain powers 
to the asaeasing department for this particular purpose you make the law very 
vague, I do not think you will be right in really enlarging the measure in a 
ID.&DQer contemplated. by the Legislature and which will cause great hardship. 
I therefore have great pl6&8ure in BUpporting the motion moved by my friend 
Major Nawab Mahomed Akbar Khan. 

THE HONOURABLB COLONEL NAWAB SIB UMAR HAYAT KHAN (Punjab ~ 
Nominated Non-Official): Sir, those who say that they are the good friends 
of the Zamindars cannot do anything but support the motion brought forward 
by my HOQoqrable and gallant friend Major Nawab Muhammad Akbar Khan. 
A. I have said on numerous occ&8ions before, the zamindars are already very 
heavily U\xed, and I do not think it will be in the interests of Government to 
drive them to become agitatolll. When the Honourable Mover of the Bill hu 
already laid that he does not mean to tax the lamin,dars, where is the harm it 
tbis Utile chaQp is made' It will make the law quite clear, and the income-
tax authorities will not be able to opprellS the people. We, Sir, who make theee 
~WB ~ere. kn~w. the a~tual workins of the .laws outside t~s Chamber; t~at 
~ tij-r, ." JdttrW hoW' tItey are wo.rkmg outild6lile Chamber In aetual practice, 
aild 80 I think the Cbam~ ought to be Very ci'titifte 110 U not to pu' a w1'ODl 
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weapon in the wrong hands. We are very gl'ateful, Sir, to Rome of oa:r English 
friends here, because whenever we have brought to their nouce thal.t we are 
being oppreflsed, they have always come to our rescue, and I hope to-day they 
will do the s~me. There are certain Honourable Members who are, inclined 
to vote not according to what they think, but they vote:n the way they 
are made to do on some occasions, but I would ask the House and the 
Honourable the Leader of the House to allow all Membem to vote on this 
question as they think best, that is to say, every Honourable Member must 
have a free vote on this matter, 80 that the z~mindars may be helped. 

THE HONOURABLE THE PRESIDENT: The original question was: 
.. That clause 2 do fltand part of the Bill." 
Since which an amendment has been moved: 

.. That in Bub-section (3) proposed to be inaerted in the Indian Income-tn:. Act" l~ 
by aub-olauae (1) of olauae 2 of tho Bill, after the words • profits and gains' in clauae (ca) 
and after the worda • of the inl'ome' in olause (b), the words • of teA OQmpal;liea' be in· 
Ierted." 

The question is that that amendment be made. 
12 Nc (I~". 

The Council divided : 

AYES-I4. 
Akbar Khan, the Honourable Major Nawab 

Mahomed. 
Charanjit Singh, The Honourable Sardar. 
Desio Chari, The Honourable Mr. P. C. 
Govind Du, The Honourable Seth. 
Khaparde, The Honourable Mr. G. S. 
Mukherjee, Tho Honourable Srijut Lokenath. 
Oberoi, The Honourable Sardar Shivdev 

Singh. 
Rama Rau, The Honourable Rao Sahib 

Dr. U. 

Ray Chaudhury, The Honourable Mr-
Kumar Sankar. 

Sett, The Honourable Rai Bahadur Nalini· 
nath. 

Singh, The Honourable Raja Sir Harnam. 
Sinha, The Honourable Mr. Anugraha 

Narayan. 
Umar Hayat Khan, The Honourable Colonel 

Nawab Sir. 
Zubair, The Honourable Shah Muhammad. 

NOES-I7. 

Akram HU8ain Bahadur, The Honourable 
Prince A. M. M. 

Berthoud, The Honourable Mr. E. H. 
Brayne, The Honourable Mr. A. F. L. 
Oorbett, The Honourable Sir Geoffrey. 
Dal, The Honourable Mr, S. R. 
Habibullah, Tbe Honourable Khan Bahadur 

Sir Muhammad, Sahib Bahadur. 
Haig, The Honourable Mr. H. G. 
Hooton, The Honourable Major.General 

Alfred. 
McWattera, The Honourable Mr. A. O. 

The motion was neptived • 
. : ~ . .: I .': 

Misra, The Honourable Pandit Shyam 
Bihari. 

Muhammad Buzlullah. The Honourable 
Khan Bahadur. 

Natesan, The Honourable Mr. G. A. 
Stow, The Honourable Mr. A. M. 
Swan, The Honourable Mr. J. A. L. 
Tek Ohand, The Honourable Diwan. 
Thomp!lOD, The Honourable Sir John 

Perronet. 
Tudor.Owen, The Honourable )Ir. W. O. 
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Clause 2 WIoB added to the Bill. 
Clauae 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 

[l9TB 811:1"1'. 1927. 

To ·HONOU"WIL1I: MR. A. F. L. BHAYNE :8ir, I move that the Bill. 
as pa88ed by the Legislative Assembly, be passed. 

The motioll was adopred. 

HINDU FAMILY TRAN8AC'l'IONS BILL. 
TBB HONOUBABl& MR. S. R. DAB (Law Member): Sir, I move that the 

Bill to provide that partitions and separatiolls of interest among the membel'l 
of Hindu undivided families and other transactions a.mong persons goverlled 
by Hindu Law shall, in certain cases, be effected by written and registered in-
strument.s, aa reported by the Select Committee, be taken into consideration. 

The HOU8e will remember this Bill was introduced with a. view to IllOvide 
that r.ertain Hindu family tra.nsactions, such as partitions and separations of 
interest· and other matters, could only be cHected by written and regilit.,red 
instruments. The Select Committee were in fact uua.nimoua as to the prin-
ciples of the Bill but, &s the House will observe from the Minutes of Dillsent 
by three of the Members, they seem to apprehend that the Bill has not given 
elect to some of the principlea agreed to by the Select C',ommittee. I do not 
think myself that there is any reason for tha.t apprehensiop. I think the Bill 
covers the point made by the dissenting members of the Select Conunittee. 

I move that the Bill be ta.ken into eonsidera.t.ion. 
THE HONOURABLE MR. P. C. DESIKA. CHAR~ (Burma: General): Sir, 

I move the amendment which sta.nds in my name; , 
II That the- ooDllideration of tilt> Bill be I\djounl,'d to the nell:t Sell8ion of the CounoU of 

St!,tl'." 
I would not like to rush this piece of legislation, the principles of which do 

not 8eem to get general acceptance. Sir, the Select Committee has pointed out 
that: 
"OODSiderabJc hardship would be caueed to tht-Hindu community by a provUrion which 
prooluded the acquillition of separate atatuB by oonduot otiler than the execution of An 
iDIItnunent evidencing an intention to acquire it." 

Sir, I do not think it i8 nece8sary for me to refer at length to the various 
ways in which a partition can be eftected. Sir, acoording to the objects and 
reasons of this Bill, it is intended to lay down a certain legal formality to be 
observed for particular partitions and separatioDs of status in a joint Hindu 
family, but I find the Bill, as drafted after the Select Committee's Report was 
Bigned does not bear out the full intention of the Select Commit~. In fact,. 
the Bill &8 it stands, I am afraid, brings withiD. its scope those transactions . 
which were originally not intended to be aftected by it according to the State-
ment of Objecta and Reasons. Sir, I find considerable support in the Minute of 
Di8llent which has been jointly signed by my friend S~ Manmohal;l.das Ramji 
and the Honourable Mr. Ramadas Pantulu. They say, Sir : 

" I feel that the intention of the Committee to exclude &om the .... tione of th~Bill 
'ranaaotions whereby It family can become divided in n.tu,. nob .. oonduft, patti'" 
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alienatioDB of jOint inrerest by ODP or more memben of a ooparol!nary, bWlines, ~ions 
between the ooparool)en, and 80 forth, baa not heen given effect. to by the Bill oven .. 
allle'ncied. The right to become partially divided, either in Mlpect of the memooftl of the 
CIOp6ICenary or in reapeot of coparoenary property, leaving the family joint in ~ot 01 
the other membel'll and the undivided pro~rtyiR now rooogtU'led by the dooisiqns. It is 
desirable to insert a provilO to clauae 2 to rD&kl.> the intent.ion of the .Commitree olear in 
respect of theae mstten." 

With this object I sent in also certain amendments, but I think it is better 
that in the original Bill itself rather than in the form of provisos at a later 
stage. it should be made clear that no other transactions except written agree-
ments of partition should be registered, and that it is not considered compul-
sory that a man may get a certa.!n status that he should always execute some 
document which is to be registered. In the proviso to clause 2 I find certain 
transactions which are maintained as exceptions in the proviso which are accept-
ed. I find, Sir, that this Bill deals with 8. change in the substantive right and 
not a procedure of law, and that is that the substantive rights of the memberS 
of undivided Hindu famiIil'..s should not be lightly changed unless .f;here is some 
good reason to do so. Sir, there is no object in hasty legislation and my 
object in bringing forward ihis motion is merely to give the Government. 
draftsman t.ime to consider all this and to draft the clauses in such a way as 
to bring out the intentions of the Select Committee rather than leave it to the. 
halfhearted attempts of amendments which we can br ng forward. 

This is a very important measure affecting the bulk of the Hindus. After 
all, there is no object gained in getting this measure passed to-day. It cannot go 
to the Assembly during this Session. If it is taken up at about the beginning of 
the next Delhi Session, there will be ample time to have it passed during that 
Session, and nothing is lost. I think the Honourable the Law Member, who is 
always considerate when a request of this kind is made, would accede to my 
request and would not press this piece of legislation in a hurry. With these 
few words, Sir, I commend my motion to the acceptance of the House. 

THE HoNoURABI,E MR. S. R. DAS : Sir, as I said when I moved the mo-
tion, I do not think there is anything in the apprehension ~xp cssed by my 
Honourable friend or by the members of the Select Committee, but I am pre-
pared to accept this amendment on three grounds. The first is that even if 
this Bill is pasflen now, there is no chance whatever of our being able to place 
it before the other House till the Delhi Session; the ~;econd is, we are "ery 
anxioull from the point of view of the Government that this Bill should not be 
pAssed practically on the last day of the Session when many of the Members, 
particularly tho.'1e who have appended dissenting minutes, are absent. and the 
third ground ip, one which my Honourable friend has not noticed, namely; 
that under the Standing Orders, he (',an, if he likes~ refuse to consider the BilI 
without 7 days' notice which I am not in a position to give. 

THl'~ HONOURABLE MR. P. C. DASIKA CHARI: We do not want to 
raise technical objections, Sir. 

THE HONOURABLE THE PRESIDENT: The original question was: 
.. That the Bill to provide that partitions and separations of interest Unong the 

members of Hindu undivided families and other trall8llo(ltioDB among persons govern«l by 
Hindu law shall, i~ certain ca&os, be eft(Jcred by written e.nd rf'gistered instruments, 1M 
reported by the· Select Committee, be taken into oonaideration." . 
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[The President.] 
Since which the following ameDCiment hu been moved ': 
" That the oonllideration of the' BiU be adjourned till the Delhl Seeaion. " , 
The queatioL I have to put is : 

" That tN! cODBicieratioD of the BiD be adjourned till the Delhi Seeaion." 

The motion was adopted. 

APPOINTMENT OF A COMMI'M'EE TO CONSIDER THE QUESTION 
OF RESIDENCE AND ACCOMMODATION FOR ~ERS OF THE 
lNDIAN LEGISLATURE. 
THE HONOURABLE MR. A. C. MeW ATTERS: (Industries and Labour 

Secretary) :' Sir, I beg to movE': 
.. Ttiat the Honourable the President do appoint four members of this House to aene 

on a Comft'ittee to ooDBider the question of reeidence and accommodation ft.r Members of 
the Inclian Legislature, including the U88 and dilpoaal of the Western Hostel, New Delhi, 
and the queation of cODBtituting a Standing BOUAe Cominittee to deal with all matters 
connected with thp. allotment to Members of accommodation or quartel'A available for their 
reaidenoe. The ('.ommittee will alao oompriae "ix members of the Legislative Aaaembly." 

I think, Sir, that this Resolution hardly requires many words of commend-
ation from me. The main object of the Resolution is an entirely reasonable 
and laudable one on the part of Government that Members of the Legislature 
themselves should 00 given a voice in qUeRtions connected with their accom-
modation and residence, and both from the point of view of Government and 
of the J.lature, it is extremely desirable that any grievances or disabilities 
that come t(. light should be expressed clearly by the perllons who are affected 
by them. That is the main object of Government in putting forward this 
Resolution. But there was a more particular reason why they desired to put 
it forward at the present time and that is connected with the question of hotel 
accommodation in New Delhi. As New Delhi develops, the time is rapidly 
coming when it is important that there should be a good hotel in the new City, 
alld we have found that it is impo88ible to induce any hotel companies to come 
forward with proposals for establishing a hotel in New Delhi so long as Govern-
ment continue attempting to run a hotel of their own in the shape of the 
Western Hostel. We endeavoured to get competition on the part of hotel 
companies for taking up sites in New Delhi on favourable terms, but without 
success. We negotiated with a certain hotel company for taking over the 
Western Hostel and these negotiations promise, I think, to bear fruit. But 
the Government were of opinion that as any negotiation of that.kind would 
involve as one of its e88ential elements the question of reserving a certain 
amount of accommodation at the Western Hostel for Members of the Legis-
lature, it W&ll most important that Members of the Legislature should be 
cogaizant of those negotiations and should in fact advise Government upon 
them. Thai wae the main reason for putting forward this Resolution at the 

. present time. 
There is one further point; The House will observe that in the ()ther 

place the original RetIOlution of Government was added to and the 'luestioll 
'of considering the appointnient of a House Committee wu also referred to this 
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tid 1wc Committee which is now to be formed. The House may know that 
chuing the Drst Session of the Legislsture a House ComrDit~e w&sforined 
bu~ I believe I 8m right in saying that that Committee never functioned. W; 
SQe no reason why this scheme for a House Committee, which operates fUccess-
fully in other countries, I believe, should not be resuscitated, and therefore, 
we are quite agreeable to leave this question also, namely, the formation of 
a House Committee and its functions to be considered by the ad hoc Com-
mittee whose formation I am now proposing. I therefore, wit.h these few 
words, Sir, ~mmend thia Resolutiol1 for the acceptance of the House. 

THE HONOURABLE COLONEL NAWAB BIR UMAR HAYAT KHAN(Pun-
jab: Nominated Non-Official): 8ir, you have very kindly always told us 
that you will help to maintain the dignity of this House in every way. I 
hope, that at this juncture the leader of the House will also COme to our 
a~sistance. What I want to put before the House is that either the number 
of Members from our Council should be raised to 6 or the number of .Assembly 
Members should be reduced to 4, because, if this is not done, the Assemb-
ly 'Me~lbel'll ~ill get 6 votes and we shall have only 4. If we a.re out-
votl1d we shall not have this House of much use at all. - We are absolutely 
l1quaJ to the Assembly in every respect. If they pass a thing and we do not 
PaHS it, it cannot be conllidered as passed in the Legislature. If we are made 
inferior to the Assembly in such matters as the present, I think there is no 
Member of this House who will agree to it. (An Honouroole Member: 
" Qut>.st.ion "). I ask all the Members here and yourself, Sir, to help us in 
this matter, and mako the number 6 instead of 4. If you cannot do anything 
with the other House in the way of cutting their number down by 2, perhaps 
you can send 6 from here so as to equalise the number, and I think this ill a 
very reasonable request and I hope you will help the House. 

THF. HONOURABLE THE PRESIDENT.: The Honourable Member has 
asked me to help t~ House. The only way in which I can help the House is 
by putting to the House an amendment which might be moved but which 
has not been moved. ,. 

THE HONOURAHLE COLONEL NAWAB SIR UMAR HAYAT KHAN: You 
have always allowed a Member, in an emergency time like this, to move 
such an amendment. You have got that power and you can help us in that 
way. I move this amendment, Sir, that instead of the figure" 4: It the figure 
.. 6" be substituted. 

THE HONOURABLE THE PRESIDENT: Amendment moved. I 
"That for the::word 'four' the word 'Biz' btlllllbltituted. 

THE HONOHRABLE MR. A. C. MoWATTERS: Sir, I think this is a point 
which perhaps I should have dea.lt with in moving the Motion in the first 
instance. The reason why Government are moving for four Members in this 
House instead of six as in the other is because there are very many more 
members in the other House who are affected by this question of accommoda-
tion than there are in this House, (An Hono-urool,~ Member: "More than 
double ")-more than in the proportion o~ 6 t? 4. In {act this House is 
getting slightly more than its dne share lD thiS dea.l, haVIng regard to the 
proportion of Members involved. The number of Members of the Assembly 
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[Mr. A. C. MoWattem.] 
involved in thiS question is much greater. Also it is not a question in whioh 
one House has divergent interests from the other House. There are certain 
classes of Membws-orthodox, unorthodox and 80 on, who represent partioular 
interests. Itis not a question of the Assembly having one interest and the 
Council of State having another interest. I think with four Members nomi~ 
nated from this House we shall be able to get the different classes of inter~ 
eats represented, and therefore I hope the Honourable Member will not press 
his amendment ; if he does, I am afraid I shall have to oppose it. 

THE HONOURABLE CoLONEL NAWAB SIB UMAR HAYAT KHAN: I 
am afraid t have to press my amendment, Sir. If this 80rt of thing. is allowed 
to happen in this matu,r it will happen in other matters also. It will be said 
afterwards " You did it once, why not always 1" and if this is done always 
there is no u.se having this House at all. I am therefore, Sir, sorry that 1 
have to press my amendment. 

THE HONOURABLE THE PRESIDENT: The original question was: 
.. That the Honourable the Prtoeident do appoint four MembeJ'll of this HOU88 to IJ8rv(. 

on a Oorumit.tee to ooneider the que&tion of l'tlIJidenoo and lMloommoda.tion for M(.mbel'll of 
the Indian Legialature. incluoing the U88 alld dillpoaaJ of tht' Wellwrn H08tel. New Delhi. 
and the qUtllltion of constituting a. Standing House C'Almmittee to dt'a\ with 1),11 matter II 
connected with the allotment to Membel'll of lMlOommod!ttion or quartel'll a.vailable for their 
residence. The Committee will also compriBo Ail[ mllDlbel'll of t·he Legi!Jla.tivll Aaaombly." 

Since which an amendment hu been moved : 
"That for Ule word' four' the word' Hix • be !lubi!tituted." 

The question I have to put is that that amendment he made. 
The motion was negatived. 
THE HO!lOURABLE THE PRESIDENT: The QUtl8t,ion is : 

•• That the original motion be adopted." 

The motion was adopted. 
The Council then adjourned till Eleven of tho Clock on Tuead&y. the 

20th September, 1927. 




